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<:ALLING ATTBNTION TO MATl'ER 
-OF URGENT PUBLIC IMPORTANCE 

. CORRUPTION IN GONDA ELlCCTIONS 

SIIrI S. M. Bulerjee (Kanpur): Sir, 
-I call the attention of the I4iniater of 
.Law to the following matter of urgent 
public importance and I request that 
lie may malte a Itatement thereon: 

"The judgment of the Election 
Tribunal nullifying the election 

.ot the Member ot Lok Babba from 
Gonda constituency and bringing 

·out serious charges of corruption 
in the said election". 

The MIDI.ter of Law (SIIrI A. K. 
;SeD): At the General Elections held 
in 1962 Shri Ram Ratan Gupta was 
declared elected to the Lok Sabha 
.from Gonda Parliamentary Con-
.atituency in the State of Uttar Pra-
Aleah. The result at the election waa 
declared after a recount of votes. Shrl 
N. Dandekar, one of the candidates in 
the election, filed an Election Petition 
ealling in question the election of 
Shri Ram Ratan Gupta on varloUII 
.grounds. The EJection Tribunal, 
which tried the Election Petition, held 
.that 2166 ballot papers were tampered 
with be, ween the first count and the 
recount. Accordinc to the Election 

·Tribunal. 1930 votes which were count-
·eeI as v,,'id in favour of Shri N. 
Dandekar in the lIrst count were Im-
properly reject.ed on the recount 81 
a result of tampering and that all 
these 1930 vote. excepting two ought 
to have been counted as valid vote. 
in faVOUr of Shrl N. Dandeur. Siml-
larly, the Election TrIbunal held that 
238 V'Otes polled In favour of Shd Ram 
Ratan Gupta ought to have been 
deducted from the votes whleh were 
counted In favour Of ShrI Ram Ratan 
Gupta. Rnd they were rightly reject-
ed in the first count. But they were 
tampered with after the first count 
in order to validate them and were 
·counted as valId at the recount. In 
'view of these f1ndin/p, the Election 

Petition filed by Shri N. Dandekat 
was allowed, the election of Shrl Ram 
Ratan Gupta wal declared void and 
set aside and Shri N. Dandekar was 
declared to have been duly elected. 

In the course of its judgment, the 
Election Tribun.al observed that Shrl 
C. M. Nigam, the District Magistrate 
of Gonda, who was the Returning 
Officer for the Constituency was 
instrumental in bringing about the 
luccess of Shri Ram Ratan Gupta at 
the election by corrupt contrivance. 
The Eelection TrIbunal also mention-
ed five other oftIcers al having been 
Involved in this dalr, namely, 

1. Shrl R. B. John, District Election 
OftIcer, Gonda. 

2. Shri A. S. Misra, Assistant Re-
tuminl' OfIIcer, Gonda, East and 
Gonda West Segments. 

3. Shri Krishna Madho Saran, 
Treasury Officer, Gonda . 

4 Shri Kali Chander Johri, Nazir, 
Coliectorate, Gonda. 

5. Shri Maqbool Hussain. Election 
Inspector, Gonda. 

The Election Tribunal further ex-
pressed the o~;nion that this :oval a 
fit case for illquiry under sectIon 137 
at the Representation of the People 
Act, 1951, against Shrl Nigam and the 
above-mentioned five ofIIcials. There 
is however the following observa lion 
i~ the ju'dgment rel'ardlng Shri 
Nigam: 

flHe was instrumental in bring .. 
ing about the succeas of Shri Ram 
Ratan Gupta Respondent No. 1 
by corrupt contrivance and the 
quid pro quo was hi. promotion 
as Commissioner of Faizabad In 
November 1982 after the election, 
although he was previously IUper-
sf'dedn , 

The Government of Uttar Pradesh 
was not a party to the proceedings 
nor was it heard before thl5 oblera-
tlon we made. 
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The Election Tribunal has also held 
that Shri Nigam, the Returning Offi-
cer. violated rule 60 of the Conduct 
of Election Rules. 1961. by designedly 
and illegally refraining from com-
pleting the counting of votes by con-
tinuous counting and by failing to 
keep the ballot papers in safe custody 
and that there was breach of the 
official duly on the part Of Shrl Nigam 
whioh resulted In tampering of the 
ballot papers. 

On the basis of the findings bnd 
observations of the Election Tribunal. 
the Election Commission has decided 
to cause nece.s~ry inquiries to be 
made with a view to considering 
whether prosecution should be Insti-
tuted agninst all or any of the above-
m~ntioned six offtoals for oftence. 
under section 129 (doing acts for 
furtherance of the prospects of the 
election of a candidate). section 134 
(breach of official duty in connection 
with elertions) and section 136 
(tampering with ballot papers) of the 
Representation of the People Act. 
1951. 

The Government or Uttar Pradesh 
has already Initiated disciplinary pro-
ceedings against Shrl Nigam and has 
placed him under suspension. 

Shrl S. M. BaDerjee: After the pro-
nouncement of the Election Tribunal 
and arter the thoughtless statement 
of the Chier Minister of Uttar Pra-
desh .. 

Mr. Speaker: Order. order. He 
should not say thnt. 

Sbrl Namblar (Tiruchirapalli): 
ulmproper" statement. 

Sbrlmatl RenD Chakravartt,. (Bar-
rackpore 1: Mrs. Kripalani .ays that 
ahe agreed that it was not a well-
prepared statement. 

Mr. Speaker: Then he can quote 
her. If she has admitted that. then 
that might be quoted. 

Shrl S. M. BaDedee: Only because-
she has admitted it, 1 quote. TIleD. 
Shri Lal Bahadur Shastri. the Prime 
Minister. and his Cabinet colleagues. 
It is reported. took a grave view fit 
the disclosures made by the Electiou 
Tribunal ... 

Sbrl 11:. D. Malavl,.a (Basti): We' 
are not able to hear; he i. not audible. 
Will he kindly speak on the mike? 

Mr. Speaker: There is somethiDC: 
wrong with hi. thr~at. perhaps. 

Sbrl S. M. BaDerJee: I am choked 
with emotion. 

Mr. Speaker: Probably he haa 
strained himself too much. 

Sbrlmatl RenD Cbakravartt,.: It iIIo 
the cumulative eftect! 

Shrl S. M. BaDerJee: The Prime 
Minister and bis coUea£ues took a 
grave view <If this Judlement of the 
tribunal and it is said in tho llPWS-
papers that since the statement made 
yesteday. that is. on the 5th by the 
Uttar Pradesh Chief Minister, Shrimati 
Sucheta Kripalani. does not agree 
with that Information about the COD-
duct of the offtcial censured by the 
tribunal. the Prime Minister sent far 
aU the relevant records before taking 
any further action In the matter. 
Then the report says that the Chief 
Election Commissioner went in Uttar 
Pradesh and so on. I would like to 
know whether the Central Govern-
ment. especially the Horne Minister 
who is out to root out corruption, • 
interested in setting up a Commission, 
a high-power CommiSSion. to enquire 
into these aftairs, which Include the 
ex-Chief Minister of Uttar Pradesh; 
It has corne out that everything was 
done with the connivance of Shri 
C, B. Gupta. 

Mr. Speaker: The question is whe-
ther the Government has any inten-
tion of setting up a tribunal to eD-
quire into the matter. (lnterrur,t/<m) 
Order. order. The only relevant 
question here is whether the GoVenl-
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ment has any intention to set up -a 
tribunal. 

Sbrl Maurya (Aligarh): Did he 
have t<lephonic talk with Shri Nigam, 
before the recount? There is evi-
dence to this fact before the Election 
Tribunal. 

Mr. Speaker: Order, order. He 
cannot deliver a speech now. He ill 
D<lt allowed to do so. He might re-
lume his seat. A question has been 
put and that has to be answered; let 
tha t be answered lint. 

..n ~U : ~ ~ 'IlT "!mil i\' 
~r .n.r ~ ~ ~ 'q1<ft ~ m.: 
~ i!:W ~ ;mrr ~ '" '"'" ~ tore-
'Il: ~ fimm ~ ;;nirtrr, , . 

--~ : ,~ <rfrj ~ q-zq 
~~mfm~I~~ 
~"~'Il:m<m:~~~ 
~ ~,H ~ a;q;: ~ iii ~ .nmr 
~ m.: ~ fm;wr iii mr-r i\' ~ ~ 
iI'r.f.t ~ 1fuI;r fir.t <N it ~m; ~ 'Il: 
~~~~~iiI'1T1:~f!. 
;fA i\' if lImpnT~ I 

Sbrl A. K. Sen: As the hon. House 
will recaIl, I have read out from the 
Judgement itself which shows that an 
enquiry under section 137 of the Rep-
resentation of the People Act, should 
be initiated by the Chief Electioo 
Commissioner and he has already 
done so, 

As I have said, there ill no benellt 
in having multipliCity in the matter. 
The Chief Election Commissioner will 
no doubt take into consideration all 
the facts and also the allegation of 
any politica! influence beinl: brought 
on the Returning OIIIeer. 

Sbrl S. M. lIuIerJee: My question 
has not been answered. After the 
pronouncement of the judgment and 
the statement of the Chief MlniJter, 
have the Prime MiniJter and his 

Cabinet colleagues decided to have an 
impartial enquiry into the whole 
alfair-that is my question. The 
Prime Minillter is here; he can an-
swer. 

Mr. Speaker: The hon. Minister 
lays that the Electiun Commissioner 
has initiated proceeding. to make an 
enquiry. The Government does not 
think that there oUiht to be another 
enquiry as that would be duplication 
of proceedlnll. 

Sbrl S. M. lIuIerJee: I want to· 
know whether the Chief Election 
Commisioner, while making the en-
quiry, will take into account the IIs-
siparous role of the ex-Chief' 
Minister? 

Mr. Speaker: That would allO in-
elude IInding out if any political 
ininftuence has been exerciJed in 
compelling the Returning OIIIcer. 

Shrl S. M. BaaerJee: The Election 
Commi ... ioner cannot go into political 
matters. 

Mr. Speaker: Government hu no 
intention of setting Up another 
enquiry. 

8hrl IIari VUbJna Kamatb (Hoah-
angabad): Do the Government and 
the Election Commission fully realiJe 
that in a parliamentary democracy. 
if the sanctity of the ballot is not kept 
inviolate, the ballot will peT fDTce 
yield place to the bullet .... 

Mr. Speaker: Does he want to stop 
those who are interrupting him or 
those who are cheering him? 

.1arI Bar! VIIbmI Kamatla: I want 
the Minister to be attentive and hear 
me. And, is it a fact that the then 
Prime Minister, 8bri Jawaharlal 
Nehru wrote, according to certain 
excerpts recently read by the Chief 
Jl(inister of U.P" to the Government 
of lJ.P. at that time, luspecting tssn-
perina with ballot papers In Gonda 
constituency election and if 10, wItT 
wu not any ""rioul action taken on 
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that letter of the late Prime MInister, 
Shri Jawaharlal Nehru, and is the 
action taken now against Shri 
'Nigam .. 

Mr. Speaker: U there are 80 many 
questions, there will be confusion. 
U he puts one question, he may get a 

,precise answer. 

Shri Han VlsIma Kamath: Do the 
'Government fully realise that in a 
parliamentary democracy, if the 
sanctity of the ballot is not kept 
inviolate, the baUot will per loree 
yield place to the bullet and why was 

. not any serious action taken on the 
letter of the late PrIme Minister, Sr.rl 
Jaw8!harlal Nehru? This coacopho-
nou.. cachinnation is most untimely. 
'fhey .are laughing even at this mur-
der of democracy. 

Sbri A. K. Sen: Government is 
second to none in their devotion to 
the cause of upholding the sanctity 
of our elections. 

Mr. Speaker: What about the letter 
of 8hri Jawaharlal Nehru? Has any 
action been taken on it? 

Shrl A. K. Sen: The present PrIme 
Minister, who was Home Minister then, 
and our late Prime Minister were 
apprised of the aUegations concern-
ing this election. I met the late 
Prime Minister and informed him my-
sel!. I went to the present Prime 
Minister with the Chief Election 
Commissioner. These allegations 
were communicated to both the 
present Prime Minister and the late 
Prime Minister by the Chief Elec-
tion Commissioner and by myself. 
Thereupon the late Prime Mini.ter 
had written a letter informing the 
Chipf Minister of U.P. about the 
serious allegations which have been 
made and expressing his concern. The 
reply has already been published in 
U.P. by the Chief Minister of U.P., In 
which the predecessor of the present 
Chief Minister had written to our 
late Prime Minister that he was very 
.concerned himself and if there hal 

been any tampering with the election, 
it must be looked into carefully and 
the guilty must he punished. Ido 
not recoUect the exact words. The 
letter is there. But he said that under 
the law he was advised that the 
forum for having this matter deter-
mined would be the Election Tribu-
nal which was set up immediately and 
all these allegations have been 
enquired into. The appointment of 
an impartial Election Tribunal .hows 
the Government's determination to 
let up a really impartial tribunal to 
enquire into this matter, and the 
speed with which proceedings have 
been initiated against the persons 
who have been mentioned in the 
judgment of the Election Tribunal 
also shows the Government's concern 
In the matter to punish those against 
whom suspicion has been cast. But 
the hon. Member will agree that in 
a democratic set up it must proceed 
according to the procedure laid d·own. 

Sbrl Harl Vishnu Kamath: May 
-I request you. Sir, in view of the 
gravity of the matter, to direct the 
Government to lay on the Table of 
the House the letters to which he has 
been referring-the letters of Shri 
Jawahar'lal Nehru-because I read 
from the papers that they were laid 
on the Table of the U.P. Legislatures? 

IIbrl A. 11:. Sea: They have already 
been published. 

Sbrl Har! Vllhna Kamath: Let them 
be laid on the Table. We have not 
seen them in the papers at all. Where 
have they been published? 

IIhr! A. K. Sen: They have been 
puhlished In all the papers. 

11ft Im'ITI'f f~ (t.wn) 'lIlT 

~~'II't~RII'11:~flI;~ 
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